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| TEM NO. 34 COURT NO. 8 SECTI ON | |
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl.) No(s). 5900/2012
(Arising out of inpugned final judgnent and order dated 22/05/2012
in CRLA  No. 3000/ 2003 passed by t he Hi gh Court of

Al | ahabad)

VI NAY KUVAR JAI N Petitioner(s)
VERSUS

KAl LASH SAHKARI AVAS SAM Tl LTD. & ANR Respondent ('s)

(Wth appl n. (s) for exenption from filing OT. and

file addi tional docunents and perm ssion to file count er
and stay and interimrelief and office report)
(For Final Disposal)
W TH
SLP(Crl) No. 6271/2012
(Wth appln.(s) for stay and O fice Report)
SLP(Crl) No. 7059/2012
(Wth appln.(s) for stay and Ofice Report)
SLP(Crl) No. 407/2013
(Wth appln.(s) for exenption fromfiling O T. and inpleadnent and
stay and O fice Report)
Date : 02/09/2016 These petitions were called on for hearing today.
CORAM : HON&#39; BLE MR. JUSTI CE V. GOPALA GOWDA
HON&#39; BLE MR. JUSTI CE ADARSH KUMAR GCEL

For Petitioner(s) M. Basava Prabhu S. Patil, Sr. Adv.

M. E. C. Agrawal a, Adv.
M. Abhi nav Agrawal, Adv.
M. Raj esh Kumar, Adv.

M. Pati Raj Yadav, Adv.

Ms. Purnima Bhat Kak, Adv.

For Respondent (s) M. Shakil Ahned Syed, Adv.
Mohd. Parvez Dabas, Adv.
M. Uzm Janmeel Husain, Adv.
M. Garvesh Kabra, Adv.
M. Amt Singh, Adv.
M. Adarsh Upadhyay, Adv.
2
M. Shakil Ahmed Syed, Adv.

Ms. Anu Gupt a, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

It is stated by M. Basava Pr abhu S. Patil, | ear ned
seni or counsel appearing on behalf of the petitioners that against
the i mpugned order in these special |eave petitions, an application
nunbered as Cl. Msc. (Recall) Application No. 18612/2012 is filed
before t he Hi gh Court as t hey wer e not served and
been heard in t he matt er bef ore t he Hi gh Court in
appeal .
In this view of the matter, we request the Hi gh Court to
consi der t he af oresai d application and di spose of t he

expedi tiously as possible. Thereafter, liberty is granted to either
party to nmention these natters for listing.

(S. K. RAKHEJA)
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